1265 Resolution re:
Representative Character
of Trade Unions

Coming to the verification procedure,
there are numerous difficulties. In in-
dustries like textiles the employers
have not recognised the unions. T do
not see why the ballot should not-be
accepted in those cases. Shri Indrajit
Gupta referred to the Werks Com-
mittee elections. Immediately after
this formation of the Works Com-
mittee, in the Harness anq Sadlery
Factory elections have been held and
al] workers voted. Every worker has
voted because he is a voter in the
Works Committee Election, and the
results have clearly proved that
unions not affiliated to the INTUC are
the strong unions.

Lastly, I will refer to the Audit
. Employees’ Association. 1 would sub-
mit with all humility and with all 'my
respcet to the hon. Minister that in
the case of the Audit Employees As-
sociation, even after the issue of the

letter by the Home Minister that the.

recogniion of those unions which was
withdrawn after the strike should be
restored, the all-powerful Auditor-
General, who is not under any one, I be-
lieve, has not cared to restore that re-
cognition of three unions in Kerala,
Bombay and Punjab. This is really a
sad commentary on our sovereign de-
mocracy, a sad commentary on the
growth of healthy trade unionism in
this country and’'a sad commentary on
the functioning of the various Minis-
tries. These unions were de-recognis-
ed during the strike. Even today
when orders were already passed by
the then Home Minister, the late
lamented Shri G. B. Pant, when as-
surances were given by his successor
in this House, the recognitions of those
unions have not been restored. So, I
would request the hon. Minister to
kindly take note of all these
things and order the restoration of the
recognition of these unions immediate-
ly.

Since the suggestion I have made
is the most democratic method of as-
certaining the representative character
of any union and as we profess to
believe in democracy, if this sovereign
Parliament rejects my proposal which
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is very democratic, I do not know
what is going to be the fate of this
country. With these words, I would
once again request the hon. Minister to
reconsider his decision and accept my
Resolution.

Shri Sham JLal Saraf rose—

Mr, Deputy-Speaker: There is no
time.

Shri Sham La] Saraf: I want to ask
only one question, which is very im-
portant. We must bear in mind that
there are backward areas and back-
ward . States in our country. All that
has been stated about trade unions is
with an eye on industrially advanced
areas like Bombay, Calcutta, Madras
and so on There are two things in
the statute book.

Mr. Deputy-Speaker: You arc mak-
ing a speech; not asking a question.

Shri Sham Lal Saraf: Taking notice
of the trade union enactment which
we have in our statute book and the
industrial workers’ education scheme,
will they not be enough ‘to
educate our workers and make them
fully vigilant and conscious of their
rights, as far as their conditions of
service are concerned, more particu-
larly in the backward areas......

Mr. Deputy-Speaker: That has noth-
ing to do with the resolution.

The question is:

“This House is of opinion that
with a view to check the represen-
tative character of Trade Unions,
rival Unions should be compelled
by legislation to have their in-
fluence tested periodically by re-
ference to a secret ballot of the
workers concerned.”

The motion was negatived.

15.17 hrs. -

RESOLUTION RE: COMPULSORY
LIFE INSURANCE

Mr. Deputy-Speaker: The House
will now take up consideration of the



-

1207 Resolution re:

[Mr. Deputy-Speaker]
Resoiution by Shri D. C. Sharma re-
garding compulsory life insuraace.

Shri D. C. Sharma (Gurdaspur): I
beg to move:

“This House calls upon the
Government \to appoint a Com-
mittee to examine the question of
iatroducing compulsory life in-
surance for every earning citizen
of India and to suggest ways and
means for giving effect to such a
scheme.”

I feel that this Resolution of mine is
in conformity with the spirit of the
Welfare State that we are building up
in this country. It is also in conson-
ance with the spirit of the age through
which we are passing. It is also in
accord with the need of the people
who are living in the twentieth cen-
tury. When we look at the history of
mankind, we come to the conclusion
that the industrial age, or the techao-
logical age, through which we  ure
passing these days makes certain de-
mands upon human resources  that
were not there when we were living
in a tribal ecornomy, or in an agricul-
tuarl cconomy, or in some kind of
backward economy There is no doubt
about the fact that when we were liv-
ing in the tribal or agricultural econo-
my our joint family system provided
some kind of insurance for its mom-
bers. Tt was a kind of security which
society imposed upon the members of
the family which was a social unit at
that time. In a joint family all the
members need not have been earning
members. A joint family was like a
beehive. There were certain workers
and there were certain drones.

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
And a queen also.

Shri D. C. Sharma: There were
certain persons who bore the finan-
cial burdens and there were others
who lived a life of peace at the ex-
pense of others. But joint family
system was good and that gave shel-
ter to the aged persons. That provided
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comfort to the disabled persons. That
was responsible for keeping ia good
ncalth even those persons who do not
do, much work. But now this joint
family system has disintegrated It is
almost non-existent now. It may be
there in some agricultural community
but it is not to be found in cities or in
urban sccieties. I think even there it
is not to be seen very much.

What is to be done during this era
which I call the era of technological
expansion? Human beings are a prey
to all kinds of accidents and diseases.
Human life is a prey to all kinds of
troubles and mishaps. What are we
to do? 1 think human ingenunity has
devised the system of insurance in
order that people may live in com-
fort when they are not able to earn
enough for their needs.

1 was once a teacher and I found
that in Madras State they introduced
the triple benefit scheme for tcachers.
1 say, all honour to Madras. Perhaps,
that scheme has been introduced in
other States also. This scheme meant a
three fold advantage to the teacher
when he retired. It meant that he
should get pension, that he should get
the advantage of provident fund.
Why is this thing being done so far
as teachers are concerned? It is be-
cause after a teacher has ceased to be
an carning member, he needs some-
thing to fall back upon. It is some-
thing which is held in reserve.

In this age when road accidents are
so many, when new diseases are oc-
curring and when on account of the
machines you may have some kind of
a disability, it is necessary that every
human being should have some kind
of an insurance. 1 know a friend of
mine who is a very good driver of a
motor car. He drives his own car.
But whenever he gets into his car he
says to his people, “Do not be afraid
if I do not come back. Who knows
what may happen on the road?”. Life
has become so uncertain these days.
Read the papers and what do you find?
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Formerly we used to have known die-
eases—cancer, tuberculosis, pneumon’a
and things like that. But now I read
about mystery diseases, sometimes in
Bengal or sometimes in the Punjab, 1
cannot understang what kind of
diseases we are having.

Shri Ansar Harvani (Bisauli):
Mental diseases also.
Shri D. C. Sharma: I think,

everyone thinks of the disease from
which he is suffering.

I wag submitting that the thread of
life now hangs very thinly. Look at
the accidents that we are having on
the aeroplanes. Look at the number
of accidents that we have had on the
Railways. This morning I read in the
newspapers—it was a news given by
the PTI—that there was some railway
accident. And what js the action
taken? The action taken was “Driver
killed”. Who killeq the driver- Was
it the Railway Ministry or the Ra lway
Board or the General Manager who
killed the driver? The driver was
killed because of the accident but the
action taken is “Driver killed".

What I mean to say is that life is
becoming very, very uncertain. There-
fore all of us need insurance. I would
not have made this proposition if this
life insurance business had not been
nationalised in my country. I am
happy to say that I played a very,
very small part in that. I am glad that
this life insurance business now stands
on the basis of national good and not
on the basig of private dividends and
private profit. Of course, I hope,
there will] be some day in the near
future when general insurance will
also be nationalised. I look forward
to that day. But, anyhow, I thank God
that this life insurance business is
now in the public sector. Since it i
so, it makes me bold to say that life
insurance should be made compul-
sory.

You will say, “How can we intro-
duce the element of compulsion into
these things? We believe in volun-
tary sav'ngs and in doing things
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voluntarily.” No, Sir. I submit that
economists think in termg of three
tvpes of wages. There is g subsis-
tence wage. That is a wage on which
one is able to live. Then there is a
saving wage. It js a 'kind of wage
out of which you can lay by some-
thing. Then there is 3 cultural wage
which enables you to live in accor-
dance with a certain standard of iife
which prevails in civilised communi-
ties. Bul nowadays everyone has to
live under very difficult circumstances.
I mcet persons who are drawing large
salaries and they say, ‘We cannot
make both ends meet”. I do not know
whether they say so out of humility
or they say what they feel. Everyone
says that

1 remember, there used to be once
a Finance Minister in my’ State. I
am talking of the good old days and
not of the post-independence  days.
He was a great economist. He was
the Minto Professor of Economics in
the Calcutta University at one time.
His name was Sir Manohar Lal. He
said to me one day, “What is wrong
with that institution?” I said “I do
not know”. He said, “This institution
is living beyond its means; but there
Is nothing to worry about it because
all of us live beyond our means”. It
is one of the curses of the modern age
that most of us have to live heyond
our means to keep up our standards
and the show of respectability and gll
that. Therefore saving is becoming
more and more difficult every day. 1
would ask the hon. Members who
occupy the Treasury Benches as to
how much they save per month I
do not think they are able to save
anything.

Shri B. R. Bhagat: Wo do.

Shri D, C.. Sharma: You will say
that for the purpose of this debate. 1
ask the hon. Members of this House
as to how many of them are able to
save anything.

Shri S. M. Banerjee: Nothing.
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Shri D. C. Sharma: I do not think
anybody is able to save. Even if the
salary is raised, your expenses will
also go up. Therefore, in this
Twentieth Century voluntary saving
is a thing which cannot be practised.
If somebody practises it, I think, he
should be looked upon as a hero.
Very few persons are able to save
anything, specially  the salaried
persons. Of course, people who are
in big business save something. 1 do
not have anything to quarrel with
them. But I am talking of salaried
classes, of the people who are in the
s~1all income group. They cannot
save anything., Therefore in order to
protect them against the hazards of
life, the accidents of humap existence
and the precariousness of cxistence
we have to have recourse to a com-
pulsory system of insurance.

An. Hon. Member: Free also.

Shri D. C. Sharma: 1 agree with my
hon. friend, Shri Harvani, that we
should have free insurance too. That
day will come but, I think, that day
will come after Shri Harvani is gone,
I am gone ang all of us are gone.
That day will come. I have not doubt
about that. But for the time being
we want compulsory insurance. What
is thig insurance that we have got
today? Go to any Vvillage. The
Deputy Minister who is a very good
friend of mine and for whom I have
great regard, should go to some vil-
lage in his constituency and ask the
peole, how many of you are insured.
No. Very few.

Shri B. R. Bhagat: That is true.

Shri D. C. Sharma: What happens
to them when the breadwinner dies?
What happens to the family? I know
what happened to me when my father
died. 1 come from a very poor family.
My father was a poor sthool teacher
in an elementary school. I know what
happened to me when my father died
without leaving anything. When he
died, I haq passed the primary school.
It my mother had not got some orna-
ments, T would have starved; my
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brotherg would have starved; my
mother would have starved. What
I say is this. Go to a village. You
will find that very few people have
any insurance. Why are there beggars
in the streets? Why do people become
sadhus? Of course, some people be-
come sadhus from g purely religious
motive. Why does all this happen?
It is because we have no system by
means of which we can get these
persons insured,

The Life Insurance Corpcration
introduced a policy called the Janata
policy. The Life Insurance Corpora-
tion consists of big persons drawing
very big salaries. They want to go
about in the cities, Therefore the
Janata policy did not suit them.
Because, if they had the Janata
policy, they would have had to go to
the villages, and they would have had
to rub shoulders with those persons
who do not put on clothes which are
very good. 1 want insurance for
persons who have dirty hands, for
persons who cannot afford washed
clothes every day, for the persons
whose income level is very very low.
I want insurance for them. I want
compulsory jnsurance for them. Itell
you Rs. 500 may not mean anything to
you. Five hundred rupees is a big
thing for a poor man in the village.
This can give him something. There-
fore, what do I ask the Government?
1 request my friendq the Finance
Minister, with folded hands, to . ..

Some Hon. Members: No, no.

Shri D. C. Sharma: All right; no
folded hands. I request him to ap-
point a committee to study the ques-
tion of compulsory jnsurance, What
is the harm? We will have more
money. Already, our Life Insurance
Corporation is investing money in
housing. By doing this, they will add
to our resources. Compulsory life
insurance for every earning citizen of
India; whatever it is, it does mot
matter. He may be a trade unionist;
he may be working in the Ashoka



1273 Resolution re:

Hotel; he may be working in the Lok
Sabha Secretariat; he may be work-
ing in the Delhi University, in a
concern rup by a friend of mine here.
Let this compulsory insurance be
given to every earning citizen. A
committee to suggest ways and means
for giving effect to such a scheme.
This is what I want.

With your permission, Sir, 1 will
take two more minutes of your time.
There used to be what were called
Relief funds at one time. I know one
such relief fund. 1 forget the name.
All these funds were slaughtered
when this Life Insurance Corporation.
came into being. You could pay one
rupee a month or two rupees a month.
There used to be a fund like that.
It used to count its members by thou-
sands, A few lakhs were it; members.
People used to become members by
paying one rupee a month or some-
thing like that. You do not know
how they feel when they get some
money after the death of somebody
who is ecarning. That thing is gone.
The Life Insurance Corporation has
done away with all these things.
There used to be the South India
Teachers Union Fund and Students
union meant for teachers. That is no
longer there. We have got this
omnibus thing,

I would say that you appiny a
Committee to go into the question of
compulsory insurance and see that
every earning citizen of India becom-
egs its member so that these advantages
are reaped by people when he s
not able to work and earn or by his
successors and children or by other
relatives.

Mr. Deputy-Speaker: Resolution

moved:

“This House calls upon the
Government to appoint a Com-
mittee to examine the question of
introducing compulsory life insu-
rance for every earning citizen of
India and to suggest ways and
meansg for giving effect to such
a scheme.”
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There are three amendments. Shri

P.R. Chakraverti: are you moving
the amendment?
Shri P. R. Chakraverti: (Dhan-

bad) 1 move my amendment:

That in the resolution, after “India™
insert

“whose annual income does not
exceed Rs. 5000/- (rupees five
thousand only)"”, (1

Mr. Deputy-Speaker: It is taken as
moved.

Shri B. K. Das: (Contai): 1 move:

That in the resolution, after
“India” insert “or a section of
such citizens”. (2)

Mr. Deputy-Speaker: Shri Shree
Narayan Das: not here. The amend-
ments and the resolution are before
the House,

Shri P. R. Chakraverti: Sir, Shri
D. C. Sharma, with his rich experience
and the hoary head that hc carries on
his shoulders, has pointed out certain
points for justifying his resolution. I
fully appreciate h's view points. But,
I have to move my amendment. The
resolution. in the amended form reads
as follows:

“Thig House calls upon the
Government to appoint a Com-
mittee to examine the question of
introducing compulsory life in-
surance for every earning citzen
of India whose annual income
does not exceed Rs. 5000/- only
and to suggest ways and

”

means. ...

Shri D. C. Sharma quoted certain
instances where the man falls a prey
to unforeseen circumstances which
are called accidents. Life is, after all,
an admixture of accidents and oppor-
tunities. Naturally, we have to be
ready to face any moment any form
of unforeseen events which may bring
us some satisfaction in our life or may
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|Shri P. R. Chakraverti]

carry us off from the place of work
or from where we are now.

I want to point out one factor. I do
not agree with him with regard to the
facts which he wag placing before the
House where he was pointing out that
the Members and also people outside
are not accustomed to save. He
forgot that I am sitting by the side of
a gentleman who happens to be one
of the greatest industrialists of India
and that we are in the midst of so
many people for whom this House
need not worry and need not do any-
thing. But, there are millions of
peopice whose income falls
below Rs. 400 per month. Excluding
my fortunate friend who is sitting by
my right side, the number of them is
legion. They have got a certain
‘status in life in sociely and expecta-
tions growing out of the economic
condition which they are beset with.
A teacher, a small businessman, a
bank assistant, a small sub-overseer
or an overseer, a journalist of not so
high cminence as that of Shri C. K.
Bhattacharyya, but something lower
than that, they have got certain
expectations and cultural affinity
which gives them glimpse of a way of
life that does not necessarily  keep
them confined within the narrow
border outlined by economjc limita-
tions. But when that cultural affinity
keeps them juned to a higher form
of life it is essential that certain
minimum requisities of life must
have to be satisfied. When this pro-
posed Committee- is appointed, we
shall have to go into the details, and,
therefore, I do not want to draw the
line between earning citizens as such.
There are earning citizens of Ind‘a
whose income falls far below a
reasonable standard, say, Rs. 100 a
month or below, and obviously, 1t is
very difficult for them to contribute
anything by way of premium for
insurance. In such cases, we shall
have to suggest something more,
namely, whether they will have to
pay or somebody else will have to
‘pay on their score.
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But the people whose earning is
Rs. 150 to 400 a month belong to a
stratum or structure of society in the
countext of which they have to mecet
certain elementary  expenses and
satisfy their felt needs. They have
got other needs, namely cultural
pursuits  of life; they want some
journals, some books, som; contacts
with the libraries, contacts with
culiural inst'tutions or membership
of unions or clubs.

Shri C. K. Bhattacharyya (Rai-
ganj): Cinemas in particular.

Shri P. R. Chakraverti: Naturaily
if it ig an cducative one, I also try to
get some kind of training from those
cinemas, but not from the others.
Indeed thesc people have got a form
of life which is turned to the psycho-
logical acceptance of certain forms of
culture, but that mental acceptance
is limited by the economic limitaiions.
The conventional practice, put them
to a form of life where sometimes
they are prompted to spend beyond
their means; and one does not know
how to draw the distinction between
what is called necessity and what is
called luxury or conventional neces-
sity. Still, they have to undergo a
certain exenditure, and ultimatciy
they find that they have nothing left
for their rainy days, for those days
when they may have to reckon with
very unfortunate and unplcasant
incidents, in life or acc.dents, as
they are called. Such accidents are
incvitable in life. and something must
be kept in store to meet those emer-
gencies. But where is the where
withal. and where is the money?
The~~ is nothing to fall back upon,
except whatever he is compelled to
keep in reserve for those rainy davs.

When one person gets some Rs. 250
to Rs. 300 a month, within this sum,
he is able to purchase all the essential
requisites of life; but he cannot keep
by anything, and circumstances force



1277  Resolution re:

him to spend whatever small means
he has at his disposal. In spite of
everything inspite of all good inten-
tions, he is forced to spend himself
out. So, there must be some other
system which makes him at least a
subscriber to what is called small
savings.

So, I am concerned with the person
who is diractly connected with that
attempt which is now going on all over
the country, namely the campaign for
raising the small savings. In the
Planning Commission, it has a place
of its own. The people must have a
certain quota, to fulfill. It is volun-
tary and we are trying to enlist as
many subscribers as possible ultimate-
ly reaching the target. But how will
we do it and in what process? We
cannot compel the person with meagre
income to save by conventional forms
like customary practices or through
good-will or other forms, except by
imposing some obligation on his part
to make some savings. In the earlier
days, when Shri D, C. Sharma was a
school-boy, and we had the practice
in our earlier days when we were
encouraged to put some savings in a
bamboo. In my part of India in a
bamboo in the house, which formed
the prop and pillar of the house,
there was a small hole, and the money
was put inside the bamboo, and it
went down; unless one took away that
prop and pillar, he could not have
access to the money. So, in that way,
we were encouraged to save some-
thing; and that was a form of compul-
sory investment. Elsewhere the
people had some other ideas, and they
used to keep some pitchers, and those
pitchers were put under the ground,
few feel dcep. Ultimately nobody
kncew where the pitchers were and
how much money they contained and
one day, Shri D.C. Sharma or some
other fortunate gentleman could get
hold of it, after twenty years of the
death of the person concerned; and
then it was said that Kubera or some
other jinn like Alaadin’s jinn had kept
it there. That was also another form
of investment. But that was scarce.
That was not a generally accepted
form. : :
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So, we should now try to introduce
a new form, of investment for the
people with meagre means of incom.,
who live practically on the subsistence
level. There is no standard of living
in India where 70 per cent of the peo-
ple are living below the subsistence
level. But, still, we must do some-
thing to enable them to invest, through
some form of agency, so that they
could store something for the rainy
days, for those days when some un-
foreseen circumstance may befall
them in the course of their move-
ments. It is not only in air travel or
in the train but even when a person
goes on the street, he may be a victim
of certain accidents, and as I said
earlier, life is a series of accidents.

Let us introduce some form of
investment wherewith the person will
will-nilly save something in the form
of compulsory insurance. I did not
intentionally move an amendment to
bring in the question of those people
whose income comes below Rs. 100.
I shal] be prepared to discuss that in
detail in the committee. But I am
concerned now with the people who
are called low income groups, say,
whose income comes up to Rs. 400 a
month. That person has got a think-
ing process, a rational will and every-
thing else, but the one thing which he
cannot do is to save something; be-
cause the minimum pressures of his
way of life force him to spend away
what he gets. He cannot save any-
thing, except when there is some
agency which takes it off from him.

Naturally, a school-master or a
postal clerk or a bank assistant or a
small journalist or a petty business-
man may save something of the order
of Rs. 10 to 15 per month provided
he gets an assurance that it will bring
him a return, ultimately giving him
a little more than what he has stored,
and at the same time, make some pro-
vision for some accidents in life, or,
for instance, the accident from which
Shri D. C. Sharma is suffering, name-
ly old age; my hon. friend is thinking
of old-aged people, but I am thinking
of young men; I am thinking of the
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young man who has got new life in
the offing, and who is growing every
day, and who has to think twentyfive
years ahead of him. [ woulqd say that
he is a very good and well-intentioned
man, but still he is not in a position
to save, and circumstances as they are
always bring pressure on him to spend
something on hospitality, for giving a
good cup of coffee to a visitor or some-
thing else. Thus he sepnds away that
money, that Rs. 10 or 15 which he
tries to save but cannot. Tha
moment the payment is made to him,
the money can be taken away at the
base; and he knows that this money
which has been deducted from his
salary will ultimately bring him a
better return.

From that aspect, I would suggest
that we should leave alone those peo-
ple whose income is more than Rs. 400
a month; let us concentrate on low in-
come group; let us try to understand
the problems of those people who are
really needy and who are not in a
position to save.

So, I have ventured to suggest
this amendment covering those people
whose income does not exceed Rs. 5000
a year. I am sure my hon. friend
Shri D. C. Sharma will accept this
amendment, further, we shall go into
the details when the committee is
appointed in terms of the Resolution.

St Fo Ho HIW (FATIV)
I AglRd, AIAF § ag T3 UF
qga qF 457 ¥ wAlAT § | FgwEd
RS IWRE F1 @ SfE b of
q 7oA yeara § qard g awaifag &
TR H IqHT TRGT T E | T4 WIAF
St wifas feafa & e 3 mfe
AR F A FTH TS AT GE A
¥ FrF T war M7 wfTEaT: e
UEM FIGT R | 77 aga a& < § 5 muer
TSEWT @ § i & & g ag
¥B G a7 wfasr & fad =@
whr IERt WH g F 1 awar
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AT TR | AT SqiE wTRT mei
ot & qaevar fF oo wg &1 awi
£TAT a8 1 & fF 99 9% 59 W A
¥ afTant a9a £ €7 glaar gwas
fora amy 7 % omr ag agraen & fad
§F TE I 9T | WA &7 FEwr
MTHEAT aMrOd: geSY adt T gy I
¥ fad wo¥ w9 qr =T e gy
w & fom ag § waw anf & aw-
=izt & fga & far a2 mfagz oz
wifz Fr afv=g aqq F97 0 Dga
7§ 909 &7 § °g T A
AR F = Y 36 9FTT IAT
faa afaarg #3 & 917 ;7 4 o @At
¥ =9 qum@ FT gAYF FTTE ) A
it & 2ar fF g § s Fmr wo-
fagi & T g 9 & |
o7 e % g7 Frey saft gl §a

ST @ TdET & arg
fgegrare & g oF Amfis &1 ag
fazars g1 azn § fF Sr=a-dmr oF aga
ggr w1 < w19 g, fag & §F
¥ aga q W A974 o aFa § 1 R
I AR &1 q7g A ¥ FIAT F gAY
AT AT IgF TG EY AT & AW FT
ag AN FOAAT qGr I9 A q¢ AR
T Y aga IED g 5 ncds A
foe &1 g & fad s saa fad g5 7
g T & fgd 1 7g F FEreE
EE IR F AT @ G aFar ¥y
safad ag aitaT aga Ao A Are-
TET & @@ 7 gR fegd o
fafees = W ft aga ST
g "R am|g @ §g a™ W
AT E | TLHEIT F) 79 § F7 T AGH
THE # AT FA & fom T AR
o1FT 31 Wfgd | @ ¥ ag W wTaRn
& fo ST W R F 38 ATRATSE
frm ©F T saw @ W sam
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o oqw ¥ IF ¥ oF g G2 aWma
et 9% & W9 & fA¢ 9% UF aga
IqIFT FH AT WX I aF Ig TF
wEAqe FEH G |

a1 f& AT gEe T w8,
S SNAT FUT 1S AN F, WX 3T HY
gre fagr s/ A =9 AT F 3R q
g7 fawm faar sm, @ 1€ awfa
F oA J@ g, ofwa fom Qi f
e §Y &7 qIAE AT §Roo €Y
JIAT & F7 &, 379! T JT F SR
ATAT AT AR W IA & T HEIE
2t =ifed, =t 39 # BT ggraEd
H FgT TATF a1 @A |

ST g A ITEEEI FTOF agd
T FIW TIT & WY 33T | ATYE FIe
(Stam ™7) & e &1 & e A
AT AT § 79T T7 AN far v &
TqF W=, GHALTE MR & fog ofaq
& wfaw e & fg T 7 79 a9
frafzg @1 0@y frafs # gg oA
wET AT &, S UF u§y qfafq &7
famtor faFar s, o1 9 & 37 9300
QY FATATET H ATAZAN arey v Foafa
T g FE T AR g @ fw
FET TF 27 39 AN A1 AfqEty et
39 7 I3 a9 & fod e grar S
FX O%T & |

9 qTEX TF qF AR A @I
¥ fad g gy frae wx @ 8, faa
F 9w #1 afenr T@og Ak
fom 1 F1 @Emw AgY g, dfFw 9y
arr o €, o Y st aga #9080
JeEEw & ford smem & e & e
Y I ST § | I FY AT Gareha
T wifeF aaq fremm & 6wy aw
a1 &% a9 Y I F 1% IT H0 wg Fraw
ST § o FATT FY AT A TEA T
gV ™ ¥ womar 4F worge o & o
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S TRg N @Fl § FW AW §
T I 1 A g wwAr Ao Ay §
T TIAH A g § 5 3T N AT
FgTaear § v @ ?

W ‘S W AN F 9 ¥ 95y
7z &0 & fir g ammacer dare frar
g fF ag TR e ¥ fag aga
AEed Y A agd w4 & | 7w & foa
gas & fF oF ws ok Agaq
afafs &1 fas fear wma, fa &
g fafea a2 fear oma f g AsgR
S e wrfg 37 i & A § @i
T, 5 A A 900 AT FATAT
a% § 1 wfase %3 ¥ fd 79 7 39
g AT T@T & | 5T g8 qietAT
Wt affam &1 & am &= & 9,
at zw & ¥ & fre s aneAl Fr aga
SATET WAT N | |T 99 & 9@
™ q qET AR, a1 U 0 qgT A
Fw g ana | 5@ ‘gl @ ¥ g
T AE Anfed | oy feafy ¥ 9w
1 T TFC A 0F £32) fAlzaq &7 7
fraF s ifgd, st 3w & @9 faeat
FT QU AT T2 AR FF JIATA 15
nit & omfad wwAl FJeT HwL
I F A] AR T FHAQ fF amw
LERE & A faar a1 & W) 34
%1 wfasy ffaat soaaa ) aear § WK
ag frad a8 9% FW FT 95T § |

ag Fgy gu A ot 7l ¥ 5@ weqw
F1 gudq 7 g fF AT FAW a9
Arifics, & frd st w9 ¥ drer o
FE AN J¥ FA & fad ag NFhw
Ty AR oF afafa fag w1,
ST T AET §E S gATE 06 7@ A
§ Fu1 FET ATfEd 0
Shri B. K, Das: I am in complete
agreement with the principle of the

Resolution so ably moved by Shri D. C.
Sharma. When he wants that the
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[Shri B. K. Das.1

question should be examined for all
sections of earning people, I think it
should be limited to certain sections.
The time has not come when it couid
be extended to all soris of earning
people. There are people in villages,
agriculturists and others, who have got
very small earnings. They may not
come under the scheme. But it is
possible that a certain section of peo-
ple who have got a certain amount of
income may be brought within such a
scheme,

An amendment moved by Shri P. R.
Chakraverti says that it should be
limited to a certain amount of income.
Without putting such a limit, if a
Committee is appointed, it could go
into the matter and cxamine to what
extent a compulsory insurance scheme
can be introduced and work out such
a scheme. What we find today is that
insurance is limited to only the upper
class people who have got a certain
decent income, It is very seldom
that the lower income groups are
voluntarily ab'c to 32ve som. i"ing for
insurance. Today if we look into the
figures, we find that the average sum
assured is Rs. 4,018. This was in 1960.
If this is the average insurance, the
average premium would come to more
than Rs. 200. There are very few
people who are able to pay a premium
of Rs. 200 per year.

Generally, when insurance is on a
voluntary basis, we find that people
who have got very high income are
approached by the agents.

16 hrs.
[Mg. SPEAKER in the Chair]

The field officers try to find out such
people as wi!l be able to invest large
sums, and be able to take large
amounts of insurance. They do not
generally go to the poor or low-income
group people.

Mr. Speaker: Will the hon. Member
conclude within a minute or two, or
would he like to have a longer time?

Shri B. K. Das: I have just begun.

Motions for Adjourn-
ment

Mr. Speaker: Then he can resume
it afterwards.

16.01 hrs.

MOTIONS FOR ADJOURNMENT—
contd.

STATEMENT OF MINISTER OF IRRIGATION
AND POWER RE: BREAKDOWN oOF
POWER SUPPLY IN DELHI

Mr. Speaker: Shri A. K. Sen.

Shri S. M. Banerjee (Kanpur):
Sir, I rise on a point of order., My
point of order is this, that when we
were discussing about the power crisis,
the question was raised by my hon.
friend Shri Frank Anthony whether
this wag or not a concurrent subject.
If I have heard the Prime Minister
correctly, he has owned the responsi-
bility. Should I take it that he did
not consult responsible opinion? The
point before the House is whether
you admit the Adjournment Motion
for discussion. Where is the point for
the Law Minister to decide it even
after the Prime Minister has said so?
I want to know whether the Prime
Minister consulted the Law Minister
or not.

Mr. Speaker: Am I precluded from
consulting the Law Minister if I want
assistance before coming to a con-
clusion whether I should allow the
adjournment motion or not?

Shri S. M. Banerjee: No, Sir.

Mr. Speaker: Exactly this is what
1 am doing. What is the objection?

Shri S. M. Banerjee: My objection
is only this, that generally if an ad-
journment motion is allowed, we dis-
cuss it from 4 O’ Clock. May I take it
that if it is allowed after the statement,
we will be allowed to discuss not only
this but the breakdown and the failure
of the Government?



